BEFURE THE CENTRAL ADMINISTRATIVE TR IBUNAL,

BOMBAY BENCH, CAMP AT NAGPLR,

{riginal Applicetion No,31/94,

He LeKoche, «es Applicant,
V/s,
Union of India & Ors, «+s RBSpondents,

Coram: Hon'ble Shri Justice M, 5.Deshpande, Vice-=Chairman,
Hon'ble Shri M.R.Kolhatkar, Member(A).

Aggearancas=—

Applicant by Shri M,M,Sudame,
Respondents by Shri A.P.,Darda,

{ral Judgment:—

fPer Shri M,S5.0eshpande, Vice-Chairman{ Ot. 4.7,1994.

Heard Shri M,M,Sudame, counsel for the epplicant
and Shri R.P.Darda, counsel for the Respondents.
2, It i obvicus that the applicant before entering
the service had been charged with an offence umder the Bombay
Prohibition Act and cams to be convicted, but this fact was
suppressed by him, A show cause nutice was issued on.18,6.1991
(Annexure -4) ard the applicant's services were tarminated,
It ie apparent that the applicant was given an cpportunity to
show cause. Therd was a deliberate suppression of a previous
offence and the action taken by the Respormdents cannot be

assailed, The applicaetion is therefore dismissed.
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